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From,
The District Collector date: A¢.1-202%
Kozhikode
To,
The Registrar
National Green Tribunal
New Delhi - 1.
Sir,

SUB :0A No : 294/2022 — Complaint on quarrying — Further course of
action taken - Status report submitting of — Reg.

REF : 1) The Interim Inspection Report submitted by Joint Committee Dtd
13.12.2022.
2) Hon’ble National Green Tribunal Order in OA 294/2022 dated
04.05.2022.
3)Minutes of the meeting conducted on 28/12/2022 by the Nodal
Officer
4)Status Report by the Environmental Engineer , KSPCB Dtd
25/01/2023

In continuation to the Joint Committee Interim Report in QA 294/2022
submitted vide reference letter, further report, on course of action taken, till date,

elucidating present status, is submitted herewith before the Hon’ble National Green
Tribunal for kind perusal.

It is also humbly prayed before the Hon’ble National Green Tribunal to allot
necessary time to complete the procedures which are pending.

Yours faithfully,

AN
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Ty A _"',,.r
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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

ORIGINAL APPLICATION No. 294/2022

BALAN.C.K AND OTHERS - APPLICANT

VERSUS

STATE OF KERALA - RESPONDENT
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Status i befo Honourable Nati Trib 1
joi i consti r 22
rable T(PB)in OAn 2

In continuation to the interim report submitted by the Nodal Officer vide
reference (1) the present status of the actions under OA 294/2022, as per the
Hon’ble NGT order vide ref (2), are reported here with.

A meeting was convened by the Nodal Officer at his chamber on 28.12.2022
3 pm. The meeting was attended by the following officers from various
departments.

Smt. Veena A_E KSPCB District Office (Representing EE KSPCB )

fa—

. Smt.Vijaya K.K.District Geologist in charge.
. Sri. Abdusamad K.P. District Soil Conservation Officer,

. Kumari. Sakhi T.G. Geological Assistant (District Ground Water Department)

2
3
4
5. Smt Mini E.L. Joint Director, (Depariment of Agriculture).
6. Sri Vinod Kumar P. Taluk Surveyor, (Thamarassery Taluk)
7. 5ri. Subair C (Thahsildar Thamarassery).

8. Smt. Sudheera P. (Village Officer, Sivapuram).

Minutes of the above meeting produced herewith and marked as Annexure
[.Dr. C.C. Harilal, Expert Member from SEIAA couldn’t attend the meeting .
During this meeting it was decided o conduct detailed site inspection to evaluate
the environmental damages caused as a result of the illegal and over extraction of
minerals from the quarry under complaint.

The District Geologist, along with the Taluk Surveyor was entrusted by the
Nodal officer, to conduct a detailed site survey and submit report on the quantity

/extend of legal/illegal mining , carried out at the area.

The Agricultural officer, Soil conservation Officer, and Ground water
department , was entrusted to submit report on any damages that had happened to

crops/agriculture of the area, soil/earth environment as well as the ground water



quality, as a result of illegal mining. The Ground water depar

to conduct qualitai ve analysis of the water stored in the quarry

It was dedided that the Soil, Agriculture as well
Department officijiﬁ may conduct a joint site inspection with
the leadership of the District Soil conservation officer and s
District Office of Kerala State Pollution Control Board. Also

the Geology and Stirvey Departments may conduct detailed sitd

report regarding details of illegal mining with in one week.

The Assist

entrusted by the Nodal Officer to conduct necessary site visit

ment was entrusted

pit.

as Ground water
n two weeks under
ibmit report to the
t was decided that

survey and submit

t Engineer of the LSGD, Unnikulam GramaPanchayath was

and study whether

any damages had|happened to the nearby residences and submit report. It was

directed by the Nadal Officer to submit all the reports with in

order to take furth@- actions on calculating the Environmental C

Accordingly] site inspections were conducted and reports

the entrusted officérs to the office of the Nodal officer, Copie

reports ( of Dist

Conservation Offi

produced herewith and marked as Annexure Ila,llb &llc

reports were forwdrded to the District Office of Kerala Statg

Board on 23.01.2(023. Based on the same, the Environmental
(Committee mem

present status of adtion dated 25.01.2023.A copy of the same is

ict Geology & Taluk Surveyor , joint repd

er , Secretary L S G D Unnikulam Gram

'r constituted by Hon’ble NGT) had submit

lwo weeks time, in

pmpensation.

were submitted by
s of subcommittee
it of District Soil

a Panchayath) are

The Subcommittee

Pollution Control
Engineer ,KSPCB
led a report on the

produced herewith

and marked as Anpexure II1. The details received are summoned and the interim

status on the overall actions till date is respectfully submitted he

rewith.
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The report received from the District geologist dated 18.01.2023 does not
contain any quantified data on the volume of illegally extracted mineral resources.
He has reported that as there was a quarry pit filled with water the depth of mining
could not be assessed. He also pointed out the need for additional technical help for
assessing the volume of illegally extracted resources. The survey sketch submitted
by the Taluk Surveyor states that the total area of the quarry is 2.7396 hectares.
The magnitude of over extraction cannot be inferred from the survey map
submitted by the Taluk Surveyor. Lease details over the years, and excavated
quantity of granite building stone are to be reported. No site mahasar is seen

included in the survey report.

It is important that all the quantified values of mineral as well as any
ordinary earth extraction are to be made available in Metric tonnes, for calculating

the environmental damage assessment.

It is decided to request further help from the State Geology Department to
render necessary help to the District Geologist and Taluk Surveyor in order to
prepare an authentic survey sketch and quantification details of mining as the

geologist has requested, in his report.

On perusing the joint site observation report of Soil Conservation Officer,
Principal Agricultural Officer, Hydro-geologist, and Asst. Director Soil Survey
Department, submitted by the District Soil Conservation Officer, the following

observation are made.

The Quarry had started its operation about 36 years ago, and had stopped
functioning since one year. The major cultivation of the area near the quarry are
coconut plantation, and some mixed crops. In certain area there are rubber

plantations and arecanut plantation seen prominent. The joint committee had not



observed any vis

productivity , redbction in yield, or any deterioration in the
area due to qua

area, the following problems were reported by them.

L. Falling of fly rocks on to nearby houses, premises, and

cultivation which causes destroyal of crops.
2. Dust emangted during quarrying activity caused health

to the public and also reduction in crop yield.
e Cracks fongmed on house walls and floorings of houses.
4. Dropping bf water level in wells.

8. Sound pollution during mining activity.

ble damages in the cultivation of the arga, health of crops,

spil properties of the

ing activities. But on conversation with the *w:al residents of the

Hazards

[t is repofted in the joint report that as there are rgsidences near to the

quarry that abo

as the quarry hgs now stopped working since one year.

» allegation are having ground, but the same{could not be verified

wever based on the

complaints of lgcal residents it is necessary to quantify the damages reported in

crops/cultivatiop, reduction in crop yield, supply of water

area to meet warer scarcity if any, the associated costs, all

quantified to copvert the damages in to environmental compé

To analyke any deterioration in water quality, the grc

0 house holds of the
are 10 be counted and

nsation.

und water department

had collected well water samples from houses adjacent to [quarry site, as well as

from a nearby pond. The results are not yet received. Any feterioration in water

quality shall be assessed based on the analysis report after r¢

ceiving the same.
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The Assistant Engineer, of Unnikulam GramaPanchayath was entrusted by
the nodal officer to conduct site study and submit report on any damages that had
happened to residential/physical structures, due to the mining activity.
Accordingly report was submitted by the Secretary, Unnikulam GramaPanchayath,
dated 12.01.2023.( Annexure Ilc).

Damage assessment was done for ten houses at the near by vicinity of the
quarry and the estimated values for compensation to each house owners are

tabulated in this report.

Physical damages to houses are already estimated. The major assessment
remaining, which is the largest among all is regarding the damages to environment
due to over extraction of granite building stone, which needs help from experts to
conduct a detailed survey of the area and depth measurement, including the water
logged quarry pit, to provide the exact quantification of minerals legally and
illegally mined, in Metric tonnes. Hence it is decided to request the State Genlogy
Department to provide an expert personnel from that office to help the District
Geology Department in depth measurement and quantification of mined minerals

10 prepare a dependable survey sketch and report.

Only with the help of such report, the environmental damage assessment, and

suggestion for remedial measures can be done. It humbly requested to grant two
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more months time, to complete all the procedures to calculate environmental

compensation and submit a final Committee report.
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PNEXUEE i

KERAaT.A STATE POLLUTION CONTRCL 304“@0
CEHOE TUoTAONT @elkDTdeOern O Ko (mmerm  SsTuoGouy

—— LISTRICT OFEICS FOZHIKODE
ﬁ—‘} 3TTFLOOR, ZANMORIN'S SOUARE, LINIKROAD, KOZHIKDDE - 72 002

Telefax: 2300745, 446, 47
woerw keralapcb.org

PCB KKD DO/GEN-176/0A-294/2022 Date: 25.01.2023
LURGENT-NGT MATTER

From
I'he Environmental Engineer

To
The District Collector (Nodal Officer OA 294/2022)
Kozhikode

Sub:- OANO 294/2022- Reporting Present status of Action-Reg;
Ret:- (1) Hon'ble NGT Order on OA 294 dated 22.11.2022,
(2) Joint Committee Interim Report Submitted by Nodal officer before the
Hon'ble NGT dated 13" December 2022.
(3) Letter of even number dated 14.12.2022 sent to the District Collector
(Nodal officer in OA 294) from this office.
{4) Minutes of the meeting conducted on 28.12.2023, by the Nodal Officer.
{5) Letter from District Collector (Nodal Officer) by No.DCKKD.
1882/ 2022-D9 dated 19.01.2023 enclosing Sub Committee reports.
received at this office on 23.01.2023.
Sir.

References may Kindly be perused. In continuation to the Joint Committee

Interim report on QA 294/2022 sub_rniued by the Nodal officer, dated 13"
December 2022 before the Hon'ble NGT vide ref (2). further courses of action till
date explaining the present status may be reported to the Hon'ble NGT. and
necessary time may be requested to complete the procedures which are pending.
The attachment report may please be seen for initiating further necessary action .

Yours faithfully,

o

Environnfental Engineer
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STATUS REPORT ON QA 294/2022-as on January 24" 2023 Submitted

by the Environmental Engineer. KSPCB.

In continuation to the interim report submitted by the Nodal officer vide

reference (3) the present status of the actions under QA 294/2022, as per the

Hon'ble NGT order vide ref (1), are reported here with.

Based on the letter sent to the District Collector vide ref (4)., a meeting was

convened by the Nodal officer at his chamber on 28.12.2022. 3pm. The meeting

was attended by the following officers from various departments.

1.

13

Lad

L

=1

Smt. Veena AE KSPCRB District Office (representing EE).

. Smt.Vijaya K.K District geologist in charge (Department of Mining and

Geology.)

. Shri. Abdusamad K.P District soil Conservation Officer, (Department of

Soil conservation. )
Kumari. Sakhi T.G Geological assistant (District Ground Water
department.)

Smt. Mini E.L. Joint Director, (Department of Agriculture )

. Sri.Vinod Kumar.P Taluk Survevor, (Thamarassery Taluk. Kozhikode

District.)

Shri.Subair .C, (Thahsildar. Thamarassery.)

. Smt. Sudheera.P. (Village Officer, Sivapuram.}

Dr.C.C.Harilal, Expert Member from SEIAA couldn’t attend the meeting.

During this meeting it was decided to conduct detailed site inspection to evaluate



the environmpental damages caused as a result of the illedal and over extrami{:]l 02
minerals fropn the quarry under complaint.

The [Fstrict Geologist, along with the Taluk Surveyor was entrusted by the
Nodal oftic, to conduct a detailed site survey and submi| report on the

quantity/extgnd of legal/ illegal mining, carried out at the prea.

The Agricultural officer, Soil conservation offiter, and Ground water

department, jvas entrusted to submit report on any damages that had happened to

L
crops/agricufiure of the area. soil/earth environment as vell as the ground water
quality, as afresult of illegal mining. The Ground water department was entrusted
to conduct ggalitative analysis of the water stored in the gfarry pit.

It waf decided that the Soil, Agriculture as fvell as Ground Water
department @ificials may conduct a joint siteinspection $ith in two weeks under
the leadership of the District Soil conservation officer 4nd submit report to the

District offig of Kerala State Pollution Control Board. Jlso it was decided that

the Geology find Survey departments may conduct detail¢d sitesurvey and submit

report regarding details of illegal mining with in one week

The Agsistant Engineer of the LSGD, Unnikulan| Grama Panchavat was
entrusted by fthe Nodal officer to conduct necessary site|visit and study whether
any damage had happened to the nearby residences arfd submit report. It was
directed by the Nodal officer to submit all the reports wifh in two weeks time, in
order 1o takg further actions on calculating the Envirdnmental Compensation.

Accordingly site inspections were conducted and feports submitted by the

entrusted offfcers to the office of the Nodal officer. whick were forwarded 1o this
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office vide ref: (5) On perusing the reports submitted by subcommittee members
vide ref (5) the details received are summoned as follows,

The report received from the District geologist dated 18.01.2023 does not
contain any quantified data on the volume of illegally extracted mineral resources.
He has reported that as there was a quarry pit filled with water the depth of mining
could not be assessed. The survey sketch submitted by the Taluk Surveyor is not at
all sufficient as it is not marked with any details except the total area of the quarry
as 2.7396 hectares. The survey sketch should necessarily contain legends such as
lease area, excavated area which is water logged, Balance excavated area from
lease area excluding water logged area, Excess area excavated from outside of
lease area, total excavated area of the quarry, any excavated area of ordinary earth
ete, all in hectares. Lease details over the years, and excavated quantity of granite
building stone are to be reported. No site mahasar is seen included in the survey
report.

It is important that all the quantified values of mineral as well as any
ordinary earth extraction are to be made available in Metric tonnes, for calculating
the environmental damage assessment.

It is requested that necessary help from experts may be rendered to the
Geologist and Taluk surveyor, in order to prepare an authentic survery sketch and
quantification of mining as the geologist has requested. in his report.

On perusing the joint site observation report of Soil Conservation officer,
Prinr.:ilpal Agricultural officer, Hydrogeologist, and Asst. Director Soil survey

department, submitted by the District Soil Conservation officer, the following

observation are made.



The quprry has started its operation about 36 Vears

ago, and had SEOpPEQ

functioning siffce one year. The major cultivation of the atea near the quarry are

coconut plant
plantations and Arecanut plantation seen prominent. The jq
observed any
productivity, r&luction in vield, or any deterioration in the
area due to quafving activities.

But on

problems were feported by them.

I. Falling of fly rocks on to nearby houses, premises,

causesilestroyal of crops.

[ 4 |

Dust

commdp public and also reduction in crop yield.

L

ipg of water level in wells.

5. Sound gollution during mining activity,

It is repont
the above allegaton are having ground, but the same could
quarry has now| stopped working since one vear. How

complaints of locgl residents it is necessary to quantify the

ion, and some mixed crops. In certain 4rea there are Rubber

int committee had not

isible damages in the cultivation of the rrea, health of crops,

soil properties of the

nversation with the local residents of lhT area, the following

rnd cultivation which

wanated during quarrying activity caused Health hazards to the

. Cracksf§ormed on house walls and floorings of housds .

in the joint report that as there are residencgs near to the quarry

ngt be verified as the
rver based on the

damages reported in

crops/ cultivation) reduction in crop vield, supply of water tojhouse holds of the
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area 10 meet water scarecity if any, the associated costs, all are to be counted and
quantified to convert the damages in to environmental compensation.

To analyse any deterioration in water quality, the ground water department
had collected well water samples from nearby houses adjacent to quarry site, as
well as from a nearby pond. The results are not yet received. Any deterioration in
water quality shall be assessed based on the analysis report after receiving the
same.

The Assistant Engineer, of Unnikkulam Grama Panchayath was entrusted by
the nodal officer to conduct site study and submit report on any damages that had
happened to residential/physical structures, due 1o the mining activity.
Accordingly report was submitted by the Secretary, Unnikkulam Grama
Panchavath, dated 12.01.2023, by number 400967/ DMOCO2/ GPO/ 2022/
14665/(1).

Damage assesé:nerxr was done for ten houses at the near by vicinity of the
quarry and the estimated values for compensation to each house owners are
tabulated in the report.

Physical damages to houses are already estimated. The major assessment
remaining, which is the largest among all is regarding the damages to
environment due to over extraction of granite building stone, which needs help
from experts to conduct a detailed survey of the area and depth measurement,
including the water logged quarry pit, to provide the exact quantification of
minerals legally and illegally mined, in Metric tonnes. I request your good self to
take necessary action to call for a joint committee meeting, and discuss further

actions. and do needful to expand the committee including appropriate expert
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personnel from the Qlate geology department/ District Fird and rescue service etc
to help the District geology department, to render negessary help in depth
measurement| and quantification of mined minerals to prepare a dependable
survey sketchjand report.

Only with the help of such report, the environmenth] damage assessment,
and suggestiop for remedial measures can be done, Mean {fvhile an interim report
may be submitted to the Hon'ble NGT and it may also be requested to grant two
more monthsj time, to complete all the procedures to cdleulate environmental
compensationf and submit a final Committee report.

As this|whole process is time consuming and | needs support and

involvement ¢f all the committee members, further actiond may be discussed in
the next joint fommittee meeting, with all the committee nlembers including, sub

committee maimbers,

-

Efvironmental Engineer
SAUMA HAMEED

Environmiental Engineer

Enclosure: )
Nk ] ] ~1h

Copy of interim report dated 13" Decdmber 2022

Copy of letter from Nodal officer enﬂ]osing sub committee

reports.
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From
District Collector
Kozhikode

To
The Registrar,
National Green Tribunal,
New Delhi-1

Sir,
Sub: OA No. 294/2027 - Complaint on quarrying - Joint committee Inspection report
— Submitting of - Reg
Ref : 1. Hon'ble NGT order in OA 294/2022 dated 04.05.2022

2. The report of the Tahasildar, Thamarassery vide letter No : D1-1996/2022
dated 08/12/2022.

3. The report of the Environmental Engineer, Kerala State Pollution Control
Board vide his letter no : PCB/KKD/DO/GEN-176/0A - 194 /2022 dated
27.10.2022,

4. Report dated 27.08.2022 of Prof Dr.C.C.Harilal, Member of State
Environment Apprisal Committee, (SEAC), Kerala.

3. A letter dated 08.1.2.2022 addressed to the office of Mining & Geology.

The interim inspection report on the plaint quarry conducted by the Joint Committee
in pursuance and in obedience to the direction of the Hon'ble National Green Tribunal is
placed below for kind perusal and information. Necessary documents are also enclosed in
support of the report.

It is also informed that a letter has been sent to the office of Mining & Geology from
this office on 08/12/2022 indicating that immediate follow-up action should be taken against
M/s. Geo Enterprises based on the report of PCB and SEAC members.

Follow up action of the Mining and Geology Department will also be reported in the
due course,

Yours faithfully,

\p

my F F | JEERY -
Distrnct ColeGior

b oy s 1] ek
URRT S RSNV AE o -
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I may inform that in obedience o the order dated 04/05/2022 of the Honourable
National Green Tribunal in OA 294/2022(PB) filed by Balan C K, a joint committec
comprising of 1) Disuict Collector, Kozhikode 2) represemtative of State Pollution Control
Board and 3) State Environmental Impact Assessment Authority(SEIAA), was constituted 1o
verily the factual position 10 look into the grievance of the applicants and take remedial action
in accordance with the law by following duc process within one month. The District
Collector , Kozhikode has been made the nodal agency for co-ordination and compliance. The
Environmental Engineer, District Office of the Pollution Control Board, Kozhikode was
nominated as representative of the State Pollution Control Board 10 the above committee by
the Chairman of the Kerala State Pollution Control Board. A copy of the same is produced
herewith and marked as Annexure-1. In Pursuance to the Order of the Hon'ble NGT dated
04.05.2022, Tahsildar Thamarassery Taluk was nominated 1o represent the District Magistrate
during the inspection. A copy of the same is produced here with and marked as Annexure-2.
The administrator, State Environmental Impact Assessment Authority(SEIAA) had sent an
official letter, by no. 1861/EC4/2019/SEIAA dated 19.05.2022 nominating Dr. C.C.Harilal,
Member of SEAC, to the Joint Committee as the expert member of SEIAA. A copy of the
letter is produced here with and marked as Annexure-3.

As directed, a leiter was sent from office of Pollution Control Board 1o the District
Gieologist Kozhikode, 1o furnish a report on the details of the quarry. A copy of the said letter
by no. PCB/KKD/DO/GEN-176/0A 294/2022 dated 01.06.2022 is produced herewith and
marked as Annexure-4,

Accordingly a reply letter was submitted by the Geologist to State Pollution Control
Board vide letter no 1519/DOC/M-20/06/2022 dated 28-06-2022. A copy of the letter is
produced herewith and marked as Annexure-5.

In pursuance to the Hon'ble NGT order vide ref (1) Joint Committee Inspection was
conducted by the committee members at 9,30 am on 02.06.2022. at the complaint site. The
following officers gathered for site inspection.

I. Mr.Subair, Tahsildar, Thamarassery, Representing District Collector (Nodal Officer).

2. Mrs. Sudheera, Village Officer, Sivapuram,

3. Dr.C.C.Harilal (Member of SEAC, as expert member from SEIAA).

4. MrJunaid.P, Assistant Engincer, Kerala State Pollution Control Board, District Office,
Kozhikode. (Representing Environmenial Engineer, KSPCB, District Otfice. Kozhikode),

The quarry by name M/s. GEO ENTERPRISES QUARRYING UNIT owned by Smt.
Indira is situated in Veeriyambram Desam, Sivapuram Village under survey number 29 ( pt), in
Thamarassery Taluk, falling with in Kozhikode District limits. The quarty lease area extends
10 2.6305 hectares. which is equallent to 6.50 acres. They were having a quarrying lease for a
period of 12 years commencing from 19.04.2010 to 18.04.2022 and having valid Consent to
Operate from Pollution Control Board since 2008. The Board Consent has been renewed over
years four times, on expiry of the validity, till closure of the quarty. Recently they were
having valid Integrated Consent to Operate Renewal {Fourth-renewal) from Kerala State
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Pollution Control Bagd. by no PCB/KKD/DO/MICO-R4/501/2018 datefl |7.02.2018, and the
validity of the cons@n§ was expire on 18.04.2022. Copies of all Conserjis}issued by Pollution

Control Board to t it are produced herewith and marked as Amnmexpirg-6a, 6b, 6c, 6d, 6e
& 6f.

It is humbly kupmited before the Hon'ble NGT that as per [h’: ite plan submited
along with consent application for fourth renewal, the nearest house owndd by Sri. Appukkutty
Parakkandi was at ajihance of 46.1 meters from the quarry boundary. | 4s the minimum 50
metre distance critgnid applicable for quarries were not satisfied with, |he applicaton for
Consent was returnd! from the office of the State Pollution Control Bogill with direction to
relocate the quarrying arca. excluding the portion falling with in|Y) metre distance.
Accordingly the bougddry was relocated, and the application was resubmfiigd with revised site
plan. A< per the reviked site plan, the distance from newly fixed boundary 1 the nearest house
was 65 metres. Wi pect to the revised site plan, site inspection conducted by the
Board officials on §602.2018 and measured the nearest house owpgd by Appukkutty

=]

i

Parakkandi at 66.4 jndires from the relocated boundary. A copy of] the Village Officer
approved site plan with felocated boundaries submitted by the applicant 1p Board is submiited

herewith and marked @f Annexure-7. Thus the quarrying area allowgl|has been reduced
from 2.6305 ha to 23857 ha and consent 1o Operate rencwal was granted.

As per State Pollution Control Board Circular dated 01.10.201
TAC/GOM/953/2014. Jor existing quarries which are working on
applicable at the tinfe @f renewal of the mining lease. A copy of th
produced herewith am! fparked as Annexure-8. For this quarry, the mimi
to 18.04.2022, starti m 19.04.2010. The quarry had stopped worki
mining lease as well & db expiry of the Board's consent. Hence EC will
the quarry mining ac@viths are to be continued in future, after 18.04.2022

The importan| figlings made by the joint committee during com
dated 02.06.2022 ard as given below.

by no.PCB/ HO/
ihing lease, FC is
above Circular is
lease was valid up
' on the expiry of
applicable only if

fee site inspection

}'g'_:i.-th (il ;‘. TR RN S

a) The quarry was nof fubctional during the time of inspection. Distance measured from
the boundary of the] quirry and Shri.K Balan's (complainant) house waf|measured at 104
metre from the boundaryjof the quarry.

b) An abandoned qu { was found which was being reported to be used|as the rain water
harvesting facility of fhe guarry.

¢) Green belt was fofnd §leveloped along road side 1 suppress dust -:mixsitm to outside, but
not so strong. '

d) Sprinklers were nd folind installed to suppress spreading of dust. but reflorted that mobile
sprinklers in vehicle Wereleing used to function while the quarry was workihe.

e} As the quarry hadistofiped functioning, the working of alarms could noj be examined, as
well as the Noise limils.




f') Access roads 1o the guarry were found tarred to contain dust emissions,

¢} As the quarry has stopped working, mineral (ransportation in covered trucks condition
could not be examined.
h) Sign board of the gquarry unit with exient of lease area and boundaries shall be depicted at

the entrance of the guarry, for information of the public, which was found complied with.

i} As the depth and extent of excavation does not come under the purview of the Slate
Pollution Control Board, the same could not be evaluated.

1) As the quarry has stopped lunctioning, the boundary pillars of the quarry at certain location
are not in fixed condition.

k) Board had consented the quarry for mining from within a relocated boundary, leaving a
minimum distance of 50 meters, and as per same the nearest residence measured from the
approved boundary was 66.4 meters.

i) On a visual examination it seems that the quarrying site has been mined to varying depths
in several arcas. But the depth of excavation does not comes under the purview of the Board.,

m) The complaint raised by the complainants, like untimed blasting activity, falling of fly
rocks, dust pollution, etc could not be assessed as the guarry has stopped working.

J) The Project was not having Environmental Clearance from State Environmental Impact
Assessment Authority (SEIAA- Kerala) for the period from 2018 to 2022 and was operational
as per the integrated consent of operation issued by the Kerala State Pollution Control
Board(No. PCB/KKD/DO/ACO-R4/501/2018, dated: 17.02.2018)

k) The quarry was found to Violate the distance criteria in the previous years of iis operation.
Mining was noted at BP1, from where the distance to nearest house is only 46.1 meters { as
per details furnished by Taluk Surveyor, Thamarassery). Also, the public road is only 33.9
meters from BP7. The firm later on revised the mining plan (o comply with the distance
criteria,

I} The boundary pillars of the quarry (at certain locations) were not in a fixed condition during
the time of field inspection.

m} Retention of buffer zone and green belt development is not satisfactory.
n) No benches are maintained and steep vertical walls are found in the mined area. There are

clear indication of over extraction and unscientific mining operations. Also, there are apparent
signs of deeper extraction than the benchmark (The firm has paid penalty for over extraction
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on several occasiond )
nuade responsible fuF dich violation,

o} There is no drai
p} The complainan

2# system for the quarry. Garland canals and silt traps

decper extraction, untimed blasting activities. issufs
" the minerals beyond the time schedule, dama
%l health issues, ete.
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and dust, m-:wemcjl!

-~

pollution and assocs

At present,
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individua! reports «
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The quarry i

the firm ceased on |
quarry operation, t
made responsible f
may be taken on

wofh the mining lease period and Board’s consent |
the quarry was found in a closed condition wi
Skate Pollution Controll Board, SEAC Member, T;
ahd marked as Annexure-9,10 & 11.

piksently in a closed condition. The validity of thé
/2022, Considering the non-compliance in severji
rmit of the quarry may not be extended furthef.
and deeper extractions. For this reason, neceks
ceount, after a detailed technical evaluation o
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report of PCB and SEAC members. A copy of 1
asj Annexure-12,

extraction. A letter
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Enterprises based o
herewith and marke

L. District Collector fkohikode

T“J;'l:t’*.-:.? Collector

o T T
h .:_';‘;__J': :-\'_._-,__.'E.’..

All such matters are to be scientifically validated dhd the firm may be

4re absent,

dre adhering to the complaints raised by them dufing quarry operations

related to flv rocks

1 to physical assets,

bl no activities, The

r]ﬂ have expired. as
Jildar Thamarassery

ertificate issued to
crileria concerning,
The firm may be
ary legal measures
the extent of over
‘om this office on
ken against Geo
> letter 15 produced

L ARLLA

2. Expert Member of SEJAA ﬁ.':-i_._) o P
Me wa ol (

o
SAUMA HAMEED

rmental Engineer

Pollution Control |
Kozhikode i

3. Environmental Ersin .

| | I
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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
CIVIL/CRIMINAL/ORIGINAL/APPELLATE/JURISDICTION

ORIGINAL APPLICATION No. a?q*;zuzq
Bava. Cr g (b ORY - : Petiitoner(s)
Appellant(s)
Vs,
Respondent(s)

TTRTE OF weRNL®
Opposite Party

VAKALATNAMA.

iWe Cole =S 0T00L. Ro2W\ s 0NGs... Petitioner(s) Plaintiff(s) Defendants/Opposite
Party/Respondent(s) Appellant(s) in the above Petition/Suit/Reference/Appeal do hereby
appoint and retain Mr. Nishe Rajen Shenker, Standing Counsel ADVOCATE ON
RECORD, Supreme Court of India to act and appear for me/us in the above Petitiony
Suit/Reference/Appeal and on my/our behalf to conduct and prosecute (or defend) the
same and all proceedings that may be taken in respect of any application connected
with the same or any decree of order passed therein, including proceedings in taxation
and application for Review, to file and obtain return of documents and to deposit and
receive money on myfour behalf in the said Petition/Appeal and in applications for
Review and to represent me/us and to take all necessary steps on my/our behalf in the
above matter. /We agree to ratify all acts done by the aforesaid Advocate(s) in
pursuance of this authori!:g.;

Dated this the \R 'dayof Dec 2023

Accepted, identified Certified & Satisfied :
Sri. Nishe Rajen Shonker, Advocate-on-Record

The Address for service of all the said Advocate(s) is:

Flat No. 301, Tower No.4, Supreme Towers, Sector - 99,
Noida, Uttar Pradesh 201 304. e-mail; nrshonker@gmail.com

Signature
PetitionerfRespondent/Opposite Partyi(s)

MEMO OF APPEARANCE
The Registrar,
MNational Green Tribunal,

New Delhi -1.

Sir,

Please enter my appearance for the Petitioner{s) Appellant(s}/Respondent(s) in the

above mentioned petition/case/appeal/matter.
Mew Delhi Yours faithfully,

Dated:
Sri. Nishe Rajen Shonker,
Advocate
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